
PROCEEDINGS 

OF THE 

LEGISLATIVE COUNCIL OF 
INDIA 

Vol. VI

(1860) 

Tuesday, 3rd July, 1860



741 Licensing o f  Trades [ J v i r

a mistake. F requ en t com plaints jwtd

been niivlo against tlho « VVestcrn 
ior not placing tho North-■Weatorn
Provinces under the L nb n 
tion system. H is h* d
n.ixed up with those. corop 11J V  ljatuK> 
recently a complaint ot ^ ^
had appeared in ;?vhftt did
very large circulation. IN „

inability of the ruling I?owe* un' licren3 
Regulations to j ^ sg w’ho made
it was con]ended by 1 district
tho complaint ilia t , ba .  su^.
been Non-Regulation, 1!'® locai autho- 
Jflctto the licgulfltw ” 9.^*® d  m
rities could have interfered a n d ^  ^
pclled the grain merolwn blo
*h»t might bo dco«n°d »
price. Ho (V lr. J l a r m g ^ )  * 
much doubted whethe . would
Honorable G entlem an opposite wo 
concur in tbese view*'

Tub C H A IR M A N  ,s* t J j£ 0 ,,0r- 
tlic Bill b ro u g h t in  b y  .t ] , .  W est-
able M em ber for th o  t t j iat
cm Provinces, ' v ,l^  'o rn m c . . t ) w as 
time a M em ber ot « o it rCCeivc
not read a th ird  tim e, n n t  an d
tlie G overnor-General o]p t0
W om c law. Uo thong 1 i,CCau»o he 
make this ob9crvtfttlo" ’i crStood that 
thought it ought to bo u  ̂ r j^J,t to
no tocul Government (j ft j ftW
make any law  o r to ftc w i,c th cr 
introduced into this y  y e i’o ro
it was rend a  second tim p ^  p,a3Wd 
»t was read a th ird  t i  n or.G e -  
ftnd had received tho e , p ift,m tion
nwal’s assent. U n d e r t K xccutive 
given by tho  M em ber ot opf,rCB-
(lovcrnm cnt th a t  m  re a lity  , (j nofc
sion had taken place, 1 R ig h t
ebjcct to the p ro p o rtio n  o t , i|lg
Honorable Gentlem an • » .J UiC 
*»»wt also bo (loivo to hai)t j l0
Officers of Government wfi . ,
)md no doubt, acted in 8 ° ° “ ™ ;,,,, 
although in tin erroneous w0Ul J
ol'pow er. W iih tb is  vie ^ Coiu,_
#'iggost that tho C lerk  of ^  in .
cil bo requested to d ia , -n this
demnity Clause to bo ms 
Bill. J
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m T A T R M A N ’S  M otion was 
tII " p U, ° „ d  carried, » J  th . S e c t!.-

“ S o ^ c ' S u X  . - I  C O L W K ,

*

- t r s - * “  p“ M i  “ftcr

- S f f c S t r  T 2 *‘» “  c ” fuS
B ill w m  postponed, aud tue ^
resumed its . j ftt 10  o’clock,

The Council ad jou • ^
M  ,l.o Motion of S i r » £
till to-morrow, a t 7 o oio 
morning.

Tuesday Morning, Ju ly  3 , I860 . 

F e e s e i t t  :

T » * * » * ‘ S S L £ £ n ' r * ~ ’

Hon'I.lo Sir H. B. E. 

U iSrH on'bloJ.W il- 

H.li. Haringto’-i. Ksq.,

II. Forbes, Eeq-»
A. Sconeo,

nn*I _ 
llon’Mo Sir 

Wolls.
H j}, mu *• ■

UC.KSXN O  A *>  TUO-

M b - W IL S O N  - - f t ^ r c o i n !
Council rc80J jn  “ 'for tlie Licensing of 
m ittecon the ‘orProfc89ion8 ” and
A rts, Trades, instructed to
t t a t the .9® 7ijll hi the amended form 
consider the B ill rc ,.0mm<?nde 1

Z  . t t i l  c « » » i * t » b°

8 W b “’

, j <fay ^
<. From rt!l? T c a rry  0,» any l^vf'>1

foribo/^H  A to this Act annex-
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India ; or constituted or rogulatcd by deed 
of settlement or other instrumeut :

“  Every partnership of persons who shall 
cnrry on any Art or Trade for the procurement 
of gain to such partnership ;

“  Every practising Barrister, Attorney,
Vakeel, and Mookhtear; every Member of any 
Colleeie of I’hysioians or College of Surgeons ; 
and every Medical Graduate of any University
or College, not being in Her Majesty’s Army
or in Her Majesty’s Indian Army ; every
Architect; every Civil Engineer.”

M b . s c o n c e  said, he had strnng
doubts as to this Bill, both as regard­
ed the time and manner in which it
was proposed to the Council to adopt
it. H e had no objection to accept a 
system o f specific licenses, such as 
licenses for dealing in tobacco and
other employments that might be men­
tioned ; but as tlie Bill now stood,it was
far from being so. Looking to tiie
classes o f persons proposed to be licens­
ed by this Bill, and the scale of rates
chargeable, and connecting the Bill with
the terms o f the other Bill which had
not yet been passed, ho desired to take
the sense o f the Council on the system
advocated by the majority o f the
Select Committee. Ilis  first objection
to the Jiill was that it was useless.
W o had just been considering and had
almost passed the Income Tax Bill,
which presented the amplest and most
satisfactory data for levying a tax on
every man according to his moans. I f
you were satisfied that iho machinery
of that Bill was quite adequate for the
])urpose, it seemed to him tiiat the
adoption o f any arbitrary, itidetermi- 
nato, and unneces-ary scheme o f this
kind was altogether unworthy o f tiie
Ciiuncil. It  would amount, in fact, to
a double Income Tax. By the Bill
that they had been lately considering,
they would tax incomes down to 200
rupees a year. They iiad spared no
1),'UU8 to I erfect their machinery for
that purpose, niul ho for one believed
tliat a tax of 2 per cent, on smaller
incomes and 3 per cent, on higlier was
the almost they aliould exact. But
at any rate, having perfected their mea­
sure, were they to abandon the means
of taxation which it all'orded, and
devise another scheme to bring in
more money ?

W e ought in the present state
things to have the utmost assiirft ĉ̂  
that we were not going to tax
people more than they could bear, on 
no adequate justification, lie thougW> 
had been offered for adopting this
ditional project o f  taxation. Ho 1'̂  
said that this Bill would be impoaiog * 
double Income Tax. H is meaning
that, i f  they levied four or len liupe®® * 
year from jjarties whose income '
ed to two, four, or five hundred
a year, such license duties woulii
equivalent to an additional tax up«
income of two or even five per ’
Thera nppeared to be no distinct'® 
made between a Bank in this 7
and a Native mahajun. The latter p®'’'
haps earned two hundred liupees
year, and to take ten Itupees
that man was most unreasonable,
the former niigljt earn many
Rupees a year, and would b e
the same amount. So was it tho
with many others. Tho measure ,
ed to him impracticable in , yk 
was drawn without any adequate cl)^
to secure tho fair administration o
He must certainly deprecate and  ̂
pudiato such a system, w'hich
bo a source o f very great I'ardslnp ĵ^  ̂
the poorer classes. It  p r e s e n t e d
most unsatisfactory data for
such a tax, while in the lneo»
Tax Bill wo had, it must be I>r<3'̂  
od, the most legilirnato standar
assessment. I f  by tho Incorno
Bill we did not ra'iso snilicio''''
nue, tho alternative was
might raise tho rates, we might "
2 1  or 2 ] , 3J or 3.̂  per cent., ,,
thought no one could hesitate o®’' 
that modification o f tho
Bill and tho arbitrary and inj” jjj,
assessments o f  tho Jiill now unde* 
cussion. lie  would not haras
people with two Bills, if  one j |,0
made to suffice. He would
Council to consider what Ih® ’ 00 
the Bill was. It was a Bill
Licensing o f Arts, Trades, n.nd 
sions. Tho object Beonied
bring within its scope artizan'’> 
dealers or traders of every cJ*i 
whole-sale traders, and small
manufactures. There were iquS
descriptions o f people o f vcr)
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C'fcumstancea. Then aa to tlio mem- 
of a profession, the names o f the

rst f,,yp Harristers, Attorneya,
akeela, and Wooklitears, who were

®<luired to pay ten Kupees a yi-ar.
’ ow a Barrister liad to pay ten Kupees,

a Vakeel had also to pay ten llu -
pees. No difference was made between
Y , '®'̂ 1 in a Sudder Court and a 

alceel in a Moondiff’s Court. But he
loulj say, if there was no difference in

j there was a material difference
1 their incomes ; for instance, a Vakeel
I the Sudder Court made some
'ousands a year, while the Pleader

a Moonsiff’s Court earned, it miglit
. > Hot more than five Jiupees a month,
tiik^*'*' the purpose o f this Bill to
ty. same tax from Her Majf'S-
1  ® Law Olficers in the Supreme
, ^urt as from the humblest Pleader
^   ̂ Mooiisiff’s Court. H e was
ij®''‘ l̂y  ̂ pointing out the imperfoc- 

o f the Bill. Then there was a
between a Vakeel and a 

°* '̂*tear— a Vakeel was a professional
bv*'i legal status was luid down
w liiw ; whereas a Mookhtear

agent, and tliere were not only
habitually attached to the

*em personal agents of
were Mookhtears, and they

M'fj' merely distinguished by
alao!***’ 0  ̂ attorney, would
The °  Itupees a year.^
Att possession o f a power of
to would rendej a man liable
feggj”  ‘=l‘i'‘8od as a member o f a pro-
Peet*̂ ''' impossible to ex-
to n people to p iy . Tlien, us
of •^Pchitoct, lie was a Member
A,rgi. P''ofossiou. Tliero were few
^atio ’ '"̂ t-'oi’iling > o tlio real accep-

H -  term, in Calcutta, wliere
^Ut 110 difficulty about tltem.
cy % went beyond the Presiden-
UiL  ̂ bu hard to say whom
it ®'‘ oulil call an Architect, unless

 ̂ 6r, rajmistrij or house build-
lio liad already said, he had
to . tliat they would bo a'lle

in force in the Presi-
Soii,/,.|;"vns, but in the Mofuasil
a. to would be experienced
H «>asaiHcation as to who was

wlio an A rcliitect; besides
> H Would bo very bard to make

such men pay ten Eupeea a year.
Then as to the Banks and Mahajuns,
the inconsistency was as great. Tho
Bank o f  Bengal, as ho said before,
Would be required to pay ten Eupeea
anda native Mahajun tlie same. A  Bill
which attempted to assimilate both
must be most unjust. CouM we honest­
ly, justly, or conscientiously take from
a person ten Rupees who earned only
one hundred llupees, and the bame
sum from a person or a Company tiiat
earned thousands? it was impossible.
H e was not quite prepared to go
thi-ough the whole Bill, as he was n it
aware that the Bill would be proceed­
ed w'ith this morning. The objections
ho had made practically applied to
other claase.s as well. He was ready to
admit that means niiuht be properly de­
vised for reaching incomes below two
hundred liupees ; but he must say that,
for the reasons ho had explained, ho
was averse to the present measure
being proceeded with in tlie f  rm in
whii'h it was now presented to tho
Goiineil

iSiu M O R D A U N T  W E L L S  said, lio 
confessed that he entertnined mucli the
same objections as tliose taken by tho
Honorable Member for Bengal in
rel'erence to incomes o f Rupees two
hundred. He saw no reason why a
man e'lrning two hundred Kupees a
year was to pay seven per cent, on his
income, while many who had the means
o f  paying more would pay tho
same tax. Ho would instance tho
M. dical pro'ession. A  Surgeon in tho
Presidency with a large practice, per­
haps oariiingsoiiio four thousand liupeea
a month, would bo called upon to pay
ten Uui ees, while a man who had just
come out and haidly making two hun­
dred Rupees a year, would have to pay
tho same am ouut; tlie inoqu iJity was so
voiy greaf, thaHie could hardly believe
it; WHS tho intonti n ot his Right
noi:orable friend to pass the Bill in
its priseiit aliape. A  lax oF this kind
wo-.ild fall ten-fold on a man striving
hard to niake two ends meet, as it
would bo live p rcent on h s injome,
while it w uld bescaicely anythinj? ou
the o t h e r  getting four thousand Eupeea
amontli. H o thought this was esson- 
tittlly fcu injustice, and lie would suggest

B 3
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io  liis Rialit Honorable friend to make
a (listiiictioii. He saw no reason
why Members o f professions, wlietl or
Banisterc, Architects, or Engineers,
sliould be liat’lo to tlie same tax. He
was no' prepared to say that lie was
opp sed 10 tl.is Bill as a wlnOe. On
the contrary, he was c>'i>vinced that it
would (each many incomes which should
be taxed, but which would not come un­
der the Income Tax. He remembered
that Sir lioberf Peel wished to carry out
the Income Tax so as to touch the
ai'tisati. He tliouKl t that the small ma­
nufacturer and artisan w as better able
to pay thnn a man on £200  a year wlio
lm(i to keep up an establishment.
The only class of professional men
who were taxed were a very small
body, who were called Special Pleaders.
I f  tliey numbered so large a body as 
the Barristers, he was certain they
would not be taxed for a day. H e
believed the Special Pleaders numbered
about fifty or tixty gentlemen. It
was always considered a most unjust
thing to tax those men when a Lia ricter
was not subject to tlwj tax. He did
not remember that any others o f the
lefjai ))rofe'sion were taxed.

T h e  c h a i r m a n .— The Attorneys
were ako tax 'd  ?

Sin M O K D A U N T  W E L L S .-T e s ,
but under very peculiar circunistauces,
and on quite a different principle.

The reason why Attorneys were
taxi'd was, because they derived certain
exclusive jirivileges as odicers o f the
Court o f Queeu’ a Bench. No such
]>rivileges were enjoyed by the
isiudical profession. He would ask
why they should not introduce some
}) inciple which would secure unifor­
mity, and that wa‘< every thing in
legi-lation. W hy should tliey take
from a mnn ten liupees when he
could not atford it, and if  eompelh d, lio
must yiveup some necessary o f life, or,
in other words, he must necessarily
deprive himself and his family of
nuiny little comforts they might
stand in need of. Following up
t ie  argument, if ihey were to take
two per cent, from a man’s income
will) lived up to the lust farthing, and
who had no ranrgiu left, what wmld
ba the consequence, but positive

S ir M ordaunt W ells

ruin ? He could not be let off as ”
man who had to pay rates at home ai'** 
who was discharged therefrom becauss
ho was absolutely poor. W as it wort
while, for the sake of a few Kupces,
drive a man to such a state ? He coul
not, as a Legislator, sanction
principle. Before he gave his supp®‘
to the Bill, he would wisli to see > 
imperfections corrected. Ho would
the Council to consider the very
hardship they would entail ou V®"!. 
people. W e must remember
there existed here and elsewhere
siderable opposition to this Bill> 
the representations which had
made by the people here, he
say, had put tliem forth very modern
ly indeed. What he wished to sugS*̂  
to the iiight II onorable gentleman
that he should not tax people whose
comes were only two hundred
a year. It  would be w o r t h  « hue
make this sacrifice in considerat* . 
o f the relief which it would
to poor people. Ten Kupees
pound, and a pound was a sigm“ ‘’' 
sum. It  would enable a jt
buy a pair o f boots or a °  r̂. 
would pay for a fort-night’s |j
In conclusion, ho saiii that he
sooner see the Bill thrown out, .
allow it to pass in its
form. ,

Mu. W IL S O N  said, it was rat%
unfortunate that the two B'***
happened t > bp discussed at tlie sfl 
time. I f  the License Bill had
law of the land a year ago, the
which had been pointed out,
not, he thought, have been
Hut it was purely by an accidcu
the two Hills happened to come
the Council at the same time. j
he introduced the Bills, ho
how one uieasu'e would bear
the other. The principle ii>
him was nearly similar to that n 
force in Englnnd, All
taxation were distasteful to the
and ho was aware o f the great
ment wliich such taxation had ci 
in England. This was what O
expected in every
Honorable and learned
stated as a precedent that /■ 
rieaders iu England were cxe iiip’'*-'



tax, in which ho was corrofitod by
'I'e Honorable and learned Cbairinau.
Surely tlio Honorable and learned
Judgu could not have forgotten that,
J'J'en the Income Tax Bills were

before Parliament by which
Attorneys were made to pay £15

P®r annum as revenue to the State,
strenuously they endeavored to

oppose it. Motions were aniviially
in Parliaiiieut by Lord Robert

^I’oavenor for the purpose o f repealing
•'at provision. Ho .(Mr. W ilson) cer-
■I'nly never remetnbered more extra- 
cous pressure than tliat which had
'-pu hrougl\t to bear on that question,

"'ith every one o f the representa- 
ir*r Parliament, wheth r Tories,
_̂achoals, or WhioB, the Attorneys exer- 

a most important influence, but
 ̂' “1 tlioir united strength they failed

I their opposition. In 1854,
'vever, the tax was reduced by the

"tamp uiii^ (Mr. AVilson)
in that year, and since then

nuutor had been set at rest.
M O R D A U N T W K L L S  — That

p  just before the dissolution of
“{■'aineut.
i ' t ! » s a i d ,  no, it was just
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®. ĝ ^̂ ueral election, und at the
a new Parliament and a

jud Then again the learned
entprt'd at great length

the t ‘I'l^stion o f the iin quality o f
tliu pictured very vividly
i v l ) o o l ' “ ‘'■li'i'S a I'î y

Oil the receipt of two hundred
'“ 'fH not entirely

and

^“ Q\v 11coi,],j , ^  i"  England tlie l iwyer who
b(-p '‘ *’dly ]>ay the rent o f his cliam-
Soar ^ i g e i i t o  pay his i ) l5  per

1 1 llonorablo Member for
of mentioned about the liank
a having to pay the same as

niDUoy-lender.
baiiiy I-iondou Ihiiiker paid the
as to * country H;Mikvr.H Then

om this Bill those
p(jcs „ *'‘^0'"es were two hundrfd llu -
U y*̂ ar, all l\e would say was that

jiiflictiuji any vciy great
'■ **" ........ ..........  1llo^^Vjl*'!any perHon, for this reason.
t(ji; only liavo to )iiy two rupees

liccuse auuua ly. A  poruou

who carried on trade nnd paid taxps,
had the immediate advantage o f  those
taxes. But this Bill would not ap[)ly
to several persona. I t  would only
applv lo those carrying on a trade or
profession, wha had the benefits aris­
ing from the success o f improved
fiscal measures and the general pros­
perity o f  the country. I t  would uot
apj)ly to any Clerk or to any person
deriving hia income otherwise than
froTti a trade or profession. The IIo- 
norablo and learned Juiige then said
that the Bill made no provision for the
relief o f  pei'.sons who wore rudiicod to
a state o f poverty. Hut i f  his Honor­
able and learned friend would reliir
to Section I X , he would find that tlio
Collector was authorized “  to oxom[)t
from payment o f the License Duty
hereby imposed, any person o f  whoso
inability to ]>ay for the same he may
be satisfied,”  and tlie person go ex­
empted w«8 declared not liable to
take out a license uuder the Act.

Sitt M O K U A U N T W E L L S  liero
explained that ho did not put the
case o f a paupi;r, but lie alluded to men
who earned two hundred itupees a
year.

Mu. W IL SO N  said, it w'as only in
the case o f pauper.? that relief was
granted in England ; wliereas in the
case o f  a man getting tw'o hniidred
]{npce»ayear, tlicre seemed no necessity
o f affording relief to him. I f  a nuu),
wliat ver might be his incoino or [)o- 
sition, had an iucoiiie, )>o must pay his
tax, Tliere w’â  no difUciiIty in pic­
turing hai'dsliip.s. There was no tax
which (lid not expose Boii\o pi^rsons to
very groat hard.ships, a)id did not give
rise to some dissatisfaction. Wo must
look to tlie oilbct o f tlio uiea.sui’o as a
whole. Tho object o f this liill was
to imposo a general lioeiiso fee on
Trades and Professions, whi(di should
bo pcrmaiieut in its charaetcr. See­
ing that tho 0|)eiation o f two taxo.s
jnight indict hardship, it was pro- 
posrtd to fix a sinull uniform rate.
Had w'o iittonipted to place it on tho
income, then lie agreed with tho Ho­
norable Member for Bengal that it
would have been better to include it
in tho Iiicomo Tax. Wo tliought it
proper however to mako it ii general



calculations o f  reduction o f e x p e n d i­
ture, it would be -with tlie grea test
possible difficulty tlu tth e  Goverjiiuent
would be able to bring about a
ciiil equilibrium. H e did not say
tlint was any reason why they sbouW 
inflict hardBhipa or injustice on i'” /
class. I f  the Bill » as suscepiiW® 
of improvenunt, any modiiicatiuns
which might be suggested with tl'"*
view vfould be gladly attended to
carefully considered by liim.
hoped h-iwovcr that the Council WOuW. 
regard the Bill, liot as a matter o 
clioice, but one o f necessity, a n d  }'°
would only remark that the necessiY
which existed in February was stn 
greater now, Plattering as had beeu 
the prospects held out by persons wW
had no means o f knowing the real
sitiesof tlie Government, ho c o u ld  oidy
assure the Honorable Meiabera that tl'
necn^B'ty was still greater now
he (M r. W ilson) believed it to b e '
I'ebruary last.

T he c h a i r m a n  said, he < 1 ^
agreed' in the observations ,
had fallen from the ilonorable
learned Judge. He w o u ld ,  i»  f
iirat place, ask, what wus the objê  ̂
tbis Bii ? Wus it to p r e v e n t
fr'un currying on a trade or
who did not take out a lirense,
it merely a iiscsl measure to
revi'jiue ? H e appreliended it .
t ' 0 ir.tention of the Bdl to
licenses or to place any restiict'O''  ̂
the grunting o f them. To
Barrifti-r or Pliysician that he
not exetciso ins profession
getting a license from the Coin‘d 
was simply absurd. It  nppoa*'® 
him (the Chairman) that tlio
objcct was to get mem y, ŷ lj
he thouglit migiit be d' ne i« “ a 
less off nsive mode, than by A t-
first class Merchant on tlie 8»n*® 
ing with a pawji-broktT or a P̂ ŷ uii 
lie  W ('n ld  sugg st tliat every
should have a certilicute, as wiis jVfl
E n g'an d  w iih regard to AttoruieS;^
a itiHiter o! preieilent, however, i 
peared to liim tlm t tli«  A ttorn ey ^
tiflcato Duty was a m ost uiiju** jp 
Now it lie (th e  Chairm an)
l^irliiim ent, he should certainly jjjo 
agiiiusl tb eir being Bubjcct
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tax, and one so moderate, that it would
not press hardly on any class. A s
those who receive below two hundred
Eupees could not be included in the
Income Tax, he thought by this means
to rcaeh the whole o f the large body
o f  small traders whose incomes might
be below two hundred Rupees. Those
who heard him knew that that class in 
England paid a great deal more by in­
direct taxation, by which means no less
a sum than-forty-two millions a year
were realised— and Customs Duties and
Excise upon the common necessaries
o f  life, such as Beer, Sugar, Rum, &c.,
wore very high, so that in the aggre­
gate a very large sum was rea ised.
W ithout some such tax, there was no
means o f including in a general taxa­
tion the great bulk of the population
who were deriving the benefit o f  B ri­
tish Rule, but who would be exempt
from the Income Tax. He thoug it
that the Council had already agreed
to the principle o f this Bill. A s to the
rates proposed to be charged, it appear­
ed to him that to a professional man
rising in practice, ten Rupees ayear was
a very trifling sum, and would be a mai ter
o f  very little importance. H e would
therefore ask the Council to consider
this Bill as a whole system, and unless
a strong cas-e o f practical oppression or
practical inconvenience to particular
classes were made out, he would a^k 
them to consider carefully before the
})rincip!e o f  the Bill was infringed.
N o doubt ten Rupees would deprive a 
man o f great many luxurit-s, but good
Government was also a valuable thing.
H e (M r. Wilsnn) did not think that
it would really be any hardship to a 
Banker or a Medical or other pro­
fessional man to pay a license fee of
ten Rupees a year.

SiK M O R D A U N T  W E L L S  would
simply remark that in many o f the
Calcutta dispensaries and hospitals
there were medical men whoso incomes
were very small, and ten Rupees would
bo a largo sum for them to pay.

Mil. W IL S O N  resumed. A ll be
had to say was that with regard to the
whide o f the financial measures o f G o­
vernment, after forming the most
sanguine expectutions o f their result,
and after making the moat extensive

Jlr. Wilson
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conB><1ered it very unjust
them when Barristers vvera

®xompte(l. 
geatle

Tli« HonorableEight
. "lan had instanct'd tlie ciiae of

1 struKgling hard, and
rcely able to pay for his chamber,

lie*” f  ™ade to pay the tax. Now
^1 (the Chairman) did not see
an'/  ̂ should follow the exa-nple
Such  ̂ person placed under
Prin to pay. On what
to they to force a person
tlifi ft starvation staring him in
you ‘■'»d to tell him— “  It is true
to striving hard by your industry
ielh • ™ world, but we caunot
J'eas tax?”  The
iu 1?'̂  Barristers were exempted

''"'^nd was, because they had
liy iuiluence in Parliament. They
Q ■'•’e Attorney General, Solicitor

tj and the Lord Cliancellor.
tlifi u ^ O liD A U N T  W E LLS.— And

y  •■ess, too.
d i^ C t lA U l M A N  continued. He
®H>le*̂ °v! difference in prin-
and “®tween taxing a Barrister
eiiju ‘‘ I I f  the Attorney
(lij “ I'y peculiar ])rivileges, so
tlig ® " i i ’rister, or if  it were said that
at h i s * s t r u g g l e  very much

outset in practice, it was
tiey_ y the case with the Attor-
"lia't • .̂’'■̂ îster was exempted ; on

•P’''’ '̂’'ple was an Attorney taxed ? 
sivo Q . an Attorney was offen-
WouiQ̂  “ ’•i''''>ous to society? If so, he
Op f •̂'■7. don’t allow him a license,

t give him any certiileate
he did not see however why
tile f,(i singled out from among
*?*i5tlp, Eight Honorable
Hio q "*'''* ^f'ferred the other day to
*̂">irm I’ lochunation. l ie  (the

'’•ere would ask him, why
placed ‘''*’’̂ ‘**̂ •̂’8 and merchants to be

'*s ai ? **' footing from Civi-
"'ero i (, “ f'^cers. I f  the License Fee

taken from per-
Joiiie "^ould iuivo to pay the In-
*forn " ' ' ‘.y should it uot bo taken

It a
ĉiuhl to him that this Bill

bonus to property over
11 t'u,,, 'vould give this privilege

?'‘Us(51 ' “ older or a landlord, not be-
any tiling for the

to because ho hap-
the son o f a particular

father, from whom ho inherited his
property ; while the professional man,
who lived by his own industry, would
be obliged to pjiŷ . This, it appeared
to him (the Chairman), was tax­
ing the bees and a'lowing the drones
to escape. Again, he did not see why
tiiis Hill should omit to tax a Civi,
Servant, or a Judge, or a Member
Council. Thi'se were men who could
aiford to pay better than the poor
artisan. W ere they exempted, because
they were paid by Government ?

As ho said before, there was no o c c h -

sion to grant licenses. I t  was not t'ov 
a Collector to any to a Barrister or a
Physician appl) ing for a license lu
my opinion you are not qualified for
tlio profession in which you are or
wish to be engaged.”  In England
licenses were granted to pawn-brokers
and others during the Sessions. JIo
thought it was necessary that a 2)awn- 
broker should have a license. I f  it
turned out he was a receiver o f stolen
goods, the license miglit be taken away
from him. lie  know not why hawkers
and pedlars were taxed ; probably be­
cause they were not properly repre­
sented in t!ie House of Counnons.

Then, ngain, the definition of a pro­
fession as given in the Bill included
“  every Member o f any College o f
Physicians or College o f Surgeons,
ami every Medical Graduate o f any
University or College, not being
ill Her Majesty’s Army or in Her
Majesty’s lud'an Army ; every Ar- 
ciiitect; every Civil Engineer.”  H o
did not see why Physicians, Sur­
geons, Meclii al Graduates o f Universi­
ties and Colleges in Her Majesty’ s 
service should have tho privilege o f
being excluded from tho tax. N or
did ho I'ee any reason why an Arm y
Surgeon, who might be engaged in u 
very extensive private ])ractii e in Cal­
cutta, should be exempt, while the un­
fortunate Medical man in charge o f a 
Dispensary or a Chemist’s shop, who
was striving hard with starvation
staring him in the face, would be taxed.

Mil. W IL S O N  said tliat, though
it was not jirovided in the B;ll, it was
intended to tax Army Surgeons i f  they
earri( d on a private jiractice.

T im  C llA IE M A N  continued.
Then every Civil Engineer was

to be taxed, because ho waa au uncove-
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nantecl officer, while the Civil Servant
who came out under a coveuant was t > 
be exem|ited. W hy, again, should not
a Colonel or Major.in the Ar>ny pay ? 
W lty should OlIioerH nr Commanders in
Her Majesty’ s Navy bi= excluded, while
tlie carpenters on board iheir vessels
or artisans in the Government D ock­
yards were to bn subject to the tax ? 
H e did not make these observations
with the view o f throwing any dilli- 
culty in the way of the IJight Honor­
able gentlo'iian ; but he would suggest
to liim the propriety o f so altering this
Section hs to make it applicable t > 
any person exercising any business
or calling whntever.

Mi{. VVILSON said, the lateness of
the hour prevented his making a re-

i)ly, but he wo\ild oidy remark that the
loiinrable andlearned Chairmiin’s sug­
gestions were wortliy of considenition,

and were so far dilt'erent in character
from those o f the Honorable and learn­
ed Judge (Sir Mordaunt Wells) and
the Honorable Member for Bengal,
that, wiiereas the former were calcu­
lated to increase the revenue, the
effect of the latter would be to decrease
the reverme. W ith regard to tlie
Honorable and learned Ch lirman’s 
allusion to the exemption o f landlu ld
ers from the operation o f this Bill,
lie (i\Ir. W ilson) thought it proper to
mention that it was not cons'dered
advi->ab'e to tax them any further at
present.

The consideration of the Bill was
tlien postponed, and the Ccmncil ro-
Bumed its sitting.

Tlie Council adjourned at 10 o ’clock,
on the Motion o f Sir Bartle Krere,
till to-inorrovv morning at 7 o ’ c lock .

Wednesday Morning, July 4, 18G0.

P r e s e n t  :

The Hon’blo tho Cliiof Justice, Vicc-Prcnidcnt\
in tlio Chair.

Hon’hlo Sir H. U. K.
Frcro,

Kight H o ii 'b le  J. W il­
son,

II. li. llarington, Esq.,

H. Forhes, Esq.,
A. Scouoo, Eaq., 

ftiicl
H on’ lilo b ir  M .

W cllB .
L.

ARMS AND AM M U N ITIO N .

The Order o f the Day being read for
the adjourned Coiinnitteo o f tlio whole.

The Chairman

Coinicil on the Bill “  to make perpet' 
A ct X X V U l  <if 1857 (relating to

iial
tii0

ul#̂ 'importation, manufacture, iind S' 
arms and ammunition, and for regi „
ing the right to keep or use tlie sai"®)’ _ 
the Council resolved itself into a 
mittee for the further consideratio'* " 
the Bill.

T he c h a i r m a n  said, w h f
tins Bill was last before
Council, he endeavored to dra"  ̂ ''I 
a Section to enable the GoverniH®"  ̂
to disarm certain districts. That
tion had been printed and circuia''^^ 
but since then he had made
slight alterations, and it was hisiu*'®  ̂
tion lo move the Section in its
form. Since last Saturday F 
pers had been brought to his
wiiich had escaped his recollf^V^^j
H e alluded to certain communicat’^̂ ĵ 
received from the Lieutenant-(J"'^‘̂ '̂ ** „
o f the North-Western Provinces
tho subject of this Bill, and t 
from certain Officers of
upon the working of Act
1857. To his great sur))rise, he
some extracts from tliese
tho ILurkarn newspaper on " ,0  
last. H o did not wish to
I'lame to any cne, but wiiat he
to call the attention of the Coin'
was this It was usual to
the margins o f Reports from
Committees tlie communications
were received on tlie subject
Bill referred to them. Standing
67 provided as follows

n“  A ll w ritten  com m unica tions ^ jnfir-
siilijoct of Hilî  pulilisiiiKi for K''” ''"}, „f '1'“
ni.ition shall bo addresnotl to tlio | ,,19''
Council, wlio shftll ciiiiso tho , b/
all Buoh jiotitions as hIimU ho , ..h C""*’
the Council to ho ri'.forrod to tho col'y
mitteo on the Hill, to ho printml, <•'" 
thereof to bo Ibiihwith hud hoforo ""“(juiubof 
Coijimittoo, and to bo sent to eaoU ‘
of thu Oouucil.”

Ho believed that tlieso
sent to him some months npo, ‘ .J 
(liflerent times, and he iiH‘1
having reaii (lie first p"gi'. I"'* I liil* 
hiid them aside until tiie ,,n>l
siiould eomo on for con»iderat>‘”?’  ̂jliO 
as lie liiid not seen fliem notice' ’ |,;j
Report o f tho Select Cominitt‘‘'’ 'ĵ p,a 
ulteiitiou was not di'uwu




